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96 The case is disposed of at 

the admissiofl stage with a directi& 

IJ that the Chief postmaster General, to 

whom a representation is said to have . 

been made by the applicant on 20.1,1996, . 
shall have the 	

ck , atter looked into *Jog
\' 

l an6 take such further necessary action 

as nay be required, within a reasona- 1e 

tine. 
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rnie r (\ciirn ) 	 t 
tN. 	rcIer; 	dated 	23.1 .199, . 

the L'riginal application stood disposedL 

of with a  direction that the Chief 

'ost Master Gsneral, to whom a represen 

tat ion has been wade by the applicant 

on 29.1.1996, shall diSoOse of the same 

within a reasonable time. The 

counsel now prays that certian direct 

have been unjUstly wade for wh ic Ii he is 

. . 	t 	 ' 
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aggrieved. 	 c 

ft er hearing the c ounse 1 it will ize 	 t C 

a ppropr idte to fix a t irne-liiii it for the 

disposal of t he representation. i have 	 \ \ 

heard learrd Senior standing Counsel 

hri Ashok Mohanty, for the respondent 

also, it will meet the ends of justice 

if the representation is disposed of 

within a Period of two mont hs fr om 	 & '- 

to-day. The applicant will have no 

grievance left once the (- .P.M.G. takes 

up the representation, If he Ax still 

fee]saggrived about it he can Come up 

with a  fresh cigina1 Application. 

M.. :161/96 is disposed of 

accordingly. 


